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ORDER N0.10,DATED13.9.99. 

In this 'ase hearing had oeen 

C ncluded and the matter was posted to 2.3.99 or 

delivery of orders.Inadvertently the matter was 

not put up for preparing the orders.Iri the meantime, 

learned codnsel for petitiaer has filed a ivlemo 

seeking withdrawal of this Original Application. 

Se have heard 4r.p.K.padhy,learned caansel for the 

petitioner and Mr.S,3,Jefla,learned AdUitj.onai. standng 

Ccinsel appearing for the Respofldeflts.It is submitted 

by the learned coJ.nsel for the petiticner that the 

grievance of applicant has been caisidered by the 

Departmental Authorities and he has got the reliefs 

claimed by him, in this Original Application from the 

Departmental Authorities and as such he does not want 

to pursue this Original Application. 

In vii of this, the Original ApplitiQ 

is disposd of as witrawn.N. 
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